
FORM A 

Public Announcement 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF PIONEER CHANNEL FACTORY 

PRIVATE LIMITED 

Relevant Particulars 

1.       Name of corporate debtor 
Pioneer Channel Factory 

Private Limited 

2.       Date of incorporation of CD 18-10-1994 

3.       
Authority under which corporate 

debtor is incorporated / registered 
ROC Mumbai 

4.       Corporate Identity No. (CIN) 
U92120MH1994PTC08210

4 

5.       Address of CD 

A-21, 1st Floor, 

Ghanshyam Industrial 

Estate, Off Veera Desai 

Road, Andheri (W),  

Mumbai - 400053. 

6.       
Insolvency commencement date in 

respect of corporate debtor 
11.03.2025 

7.       
Estimated date of closure of 

insolvency resolution process 
07-09-2025 

8.       

Name and registration number of the 

insolvency professional acting as 

interim resolution professional 

Name: Bharati Manoj Daga                                                                   

IBBI/IPA-01/IP-

P01963/20-21/13070 

9 

Address and e-mail of the interim 

resolution professional, as registered 

with the Board 

Email:bharteedaga1008@g

mail.com                                                            

Address:94B, Palash tower, 

Veera Desai rd, Andheri 

(W), Mumbai 53 

10 

Address and e-mail to be used for 

correspondence with the interim 

resolution professional  

Email:cirp.pioneerchannel

@gmail.com                                                            

Address:94B, Palash tower, 

Veera Desai rd, Andheri 

(W), Mumbai 53 

11 Last date for submission of claims 25-03-2025 

12 

Classes of creditors, if any, under 

clause (b) of sub-section (6A) of 

section 21, ascertained by IRP 

NA 

               13 
Names of Insolvency Professionals 

identified to act as Authorised 

NA 

 



Representative of creditors in a class 

(Three names for each class) 

 
 

14 

(a)   Relevant Forms and (b)   Details 

of authorized representatives are 

available at:  

 https://ibbi.gov.in//en/hom

e/downloads 

NA 

  

 

1.Notice is hereby given that the National Company Law Tribunal has ordered the 

commencement of a corporate insolvency resolution process of the Pioneer Channel 

Factory Private Limited on 10-03-2025 and received on 11-03-2025.  

2.The creditors of PIONEER CHANNEL FACTORY PRIVATE LIMITED, are hereby 

called upon to submit their claims with proof on or before 25-03-2025 to the interim 

resolution professional at the address mentioned against entry No. 10. 
 

 
 

3. The financial creditors shall submit their claims with proof by electronic means only. All 

other creditors may submit the claims with proof in person, by post or by electronic means. 

 
 

 

4. A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate 

its choice of authorised representative from among the three insolvency professionals listed 

against entry No.13 to act as authorised representative of the class (NA) in Form CA.  

 
 

 

Submission of false or misleading proofs of claim shall attract penalties. 
 

 
 

  

   
 

Bharati Manoj Daga 

 

Interim Resolution Professional 

IBBI/IPA-01/IP-P01963/20-21/13070 

 

 

AFA No.: 

AA1/13070/02/311225/107325 
 

 

  Place: Mumbai  

  Date: 13-03-2025 
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DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT

DearSir/Madam,
Sub. : Demand Notice under Section 13 (2) of SARFAESI Act in respect of Loan A/c.
No 214700950100133 Term Loan Rs. 18.80 lakhs availed by Mr. Irfan Babu Shaikh
(Borrower) & Mrs. Zaiba Irfan Shaikh (Co-Borrower), availed at Mumbai Andheri
west branchon03.08.2023.
At your request, theBank has granted through itsMumbaiAndheriwest branch from time to
time various credit facilities to the Borrowers as per the particulars mentioned in Schedule-
A. You, the Borrower's have availed the credit facilities with an undertaking to repay the
said credit facilities and executed the necessary loan documents in favour of the Bank and
created charge in respect of movables as mentioned in Schedule - B as primary security.
Further the borrower/guarantors/mortgagor have also created mortgage by way of deposit
of title deeds in respect of the property more fully described in Schedule - C as collateral
security.
The liability in the above loan account were duly acknowledged by you by executing
balance confirmation letters and revival letters and also other security documents from time
to time.
Consequent to the default committed by the borrower/borrowers in repayment of the
principal debt and interest thereon, the loan account, has been classified as Non Performing
Assets (NPA) as on 01.02.2025 as per the directions / guidelines of Reserve Bank of India
relating to asset classifications issued from time to time. Despite repeated requests you, the
Borrowers / guarantors have failed and neglected to repay the said dues/outstanding
liabilities.
You, the Borrowers, Guarantors, Mortgagor are hereby called upon by this Notice under
Section 13 (2) to discharge the liabilities in full to the bank and to repay a sum of
Rs.18,03,325.09 (Rupees Eighteen Lakh Three Thousand Three Hundred Twenty
Five and Nine Paise Only) as on 02.02.2025 to the Bank within 60 days from date of this
notice. You are also liable to pay future interest 9.55% plus 2.00% penal interest on the
aforesaid amount together with incidental expenses, cost, charges etc. to the Bankwithin 60
days from the date of this notice.
Bank will exercise all or any of the rights detailed under Sub-Section (4) of Section 13 and
under other applicable provisions of the Act if you fail to repay the Bank the aforesaid
amountwith future interest and all costs and expenses thereon.
You, the Borrower / Guarantors /Mortgagor are restrained from transferring byway of sale,
lease or otherwise, any of the above said assets more specifically mentioned in the schedule
hereunder after issuance of this notice as per Section 13 (13) of the above Act and any such
transfer without prior written consent of the bank will not affect the rights of the Bank and
any such transfer shall be void.
The Borrower's / Guarantor's / Mortgagor's attention is hereby invited to the provisions of
sub-section 8 of Section 13 of theAct, in respect of time available to redeem the assets.
Section 13 (8) of theSARFAESIAct.
Where the amount of dues of the secured creditor together with all costs, charges and
expenses incurred by him is tendered to the secured creditor at any time before the date of
publication of notice for public auction or inviting quotations or tender from public or
private treaty for transfer bywayof lease, assignment or sale of the secured assets
i) the secured assets shall not be transferred by way of lease assignment or sale by the
secured creditor and
ii) In case, any step has been taken by the secured creditor for transfer by way of lease
assignment or sale of the assets before tendering of such amount under this sub-section, no
further step shall be taken by such secured creditor for transfer bywayof lease or assignment
or sale of such secured assets.
This notice is issued without prejudice to the Bank's right to initiate such other actions or
legal proceedings as it deems necessary under any other applicable provisions of law.

SCHEDULE - A

S.No Nature of Facility with
Account Number

Amount
Outstanding as on
02.02.2025

Date of Execution of
Loan Documents

1 Term Loan - Rs. 18,80,000/-
(214700950100133) Rs.18,03,325.09 03/08/2023

Total
SCHEDULE B

(Primary Security)
Limit detailsS.No Details of Security

On Equitable Mortgage of Residential Flat No. 302,
admeasuring 332 Sq. Ft. carpet area, 398.35 sq.ft
Built up area, on 3rd Floor, in 'A' Wing, in Building
No.1, Type-1, building known as "KrishnaDarshan"
at Village Navli, Nawal Nagar, Navali, Taluka and
District Palghar, within the Jurisdiction of Sub-
Registrar of Palghar and Zilla Parishad Palghar
401404 standing in the name of Mr.Irfan Babu
Shaikh, S/o.Mr.BabuMohammedShaikh.

1

Rs.18,03,325.09

Term Loan
Rs. 18,80,000/-
(214700950100133)

Sd/-
Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.
Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260
CIN : L65110TN1921PLC001908

Borrowers : Mr. Irfan Babu Shaikh (Borrower) S/o. Mr. Babu Mohammed Shaikh,
Galli No.12, Room No. 98, Daulat Nagar, Nehru Nagar, Borivali East, Mumbai
- 400066. Mrs. Zaiba Alibadsha Mujawar, (Co-Borrower) W/o. Mr. Irfan Babu
Shaikh, Galli No. 12, Room No. 98, Daulat Nagar, Nehru Nagar, Borivali East,
Mumbai - 400066.

DEMAND NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT

DearSir/Madam,
Sub:DemandNotice under Section 13 (2) of SARFAESIAct in respect of LoanA/c. No
214700950100119 Term Loan ₹20.00 lakhs availed by Ms. Vaishali Sanjay Mohite
(Borrower) & Mrs. Sunanda Sanjay Mohite (Co-Borrower), availed at Mumbai
Andheriwest branchon13.03.2023.
At your request, theBank has granted through itsMumbaiAndheriwest branch from time to
time various credit facilities to the Borrowers as per the particulars mentioned in Schedule-
A. You, the Borrower/s have availed the credit facilities with an undertaking to repay the
said credit facilities and executed the necessary loan documents in favour of the Bank and
created charge in respect of movables as mentioned in Schedule - B as primary security.
Further the borrower/guarantors/mortgagor have also created mortgage by way of deposit
of title deeds in respect of the property more fully described in Schedule - C as collateral
security.
The liability in the above loan account were duly acknowledged by you by executing
balance confirmation letters and revival letters and also other security documents from time
to time.
Consequent to the default committed by the borrower/borrowers in repayment of the
principal debt and interest thereon, the loan account, has been classified as Non Performing
Assets (NPA) as on 11.02.2025 as per the directions / guidelines of Reserve Bank of India
relating to asset classifications issued from time to time. Despite repeated requests you, the
Borrowers / guarantors have failed and neglected to repay the said dues/outstanding
liabilities.
You, the Borrowers, Guarantors, Mortgagor are hereby called upon by this Notice under
Section 13(2) to discharge the liabilities in full to the bank and to repay a sum of Rs.
20,39,351.48 (Rupees Twenty Lakh Thirty Nine Thousand Three Hundred Fifty One
and Forty Eight PaiseOnly) as on 12.03.2025 to the Bankwithin 60 days from date of this
notice. You are also liable to pay future interest 9.55% plus 2.00% penal interest on the
aforesaid amount together with incidental expenses, cost, charges etc. to the Bankwithin 60
days from the date of this notice.
Bank will exercise all or any of the rights detailed under Sub-Section (4) of Section 13 and
under other applicable provisions of the Act if you fail to repay the Bank the aforesaid
amountwith future interest and all costs and expenses thereon.
You, the Borrower / Guarantors /Mortgagor are restrained from transferring byway of sale,
lease or otherwise, any of the above said assets more specifically mentioned in the schedule
hereunder after issuance of this notice as per Section 13(13) of the above Act and any such
transfer without prior written consent of the bank will not affect the rights of the Bank and
any such transfer shall be void.
The Borrower's / Guarantor's / Mortgagor's attention is hereby invited to the provisions of
sub-section 8 of Section 13 of theAct, in respect of time available to redeem the assets.
Section 13 (8) of theSARFAESIAct.
Where the amount of dues of the secured creditor together with all costs, charges and
expenses incurred by him is tendered to the secured creditor at any time before the date of
publication of notice for public auction or inviting quotations or tender from public or
private treaty for transfer bywayof lease, assignment or sale of the secured assets
i)the secured assets shall not be transferred byway of lease assignment or sale by the secured
creditor and
ii) In case, any step has been taken by the secured creditor for transfer by way of lease or
assignment or sale of the assets before tendering of such amount under this sub-section, no
further step shall be taken by such secured creditor for transfer bywayof lease or assignment
or sale of such secured assets.
This notice is issued without prejudice to the Bank's right to initiate such other actions or
legal proceedings as it deems necessary under any other applicable provisions of law.

SCHEDULE - A

S.No Nature of Facility with
Account Number

Amount
Outstanding as on
12.03.2025

Date of Execution of
Loan Documents

1 Term Loan Rs.20,00,000/-
(214700950100119) Rs.20,39,351.48 13/03/2023

Total
SCHEDULE B

(Primary Security)
Limit detailsS.No Details of Security

On Equitable Mortgage of Residential New Flat No.
204, admeasuring 360.25 sq.ft Carpet area, 432.30
Sq.Ft. Builtup area, on 2nd Floor, in 'A' Wing, in
Building No.1, building known as "Prithvi Sai Yash
Complex", constructed on the land bearing Old Gut
No. 646, New Gut No. 359, situate, lying and being
at Village Shirgaon, Taluka and District Palghar,
within the Jurisdiction of Sub-Registrar of Palghar
and Zilla Parishad Palghar 401404 standing in the
nameofMs.Vaishali SanjayMohite.

1

Rs.20,39,351.48

Term Loan
Rs.20,00,000/-

(214700950100119)

Sd/-
Authorised Officer

Tamilnad Mercantile Bank Ltd.,
(For Mumbai Andheri west Branch)

Unit No. 25, 26 & 27, Laxmi Plaza, Laxmi
Industrial Estate, New Link Road, Andheri
West, Mumbai - 400053.
Email: mumbai_andheriwest@tmbank.in
Ph: 022 26366240 / 26366260
CIN : L65110TN1921PLC001908

Borrowers:
Ms. Vaishali Sanjay Mohite (Borrower) D/o. Mr. Sanjay Mohite, Sainath Chawl
Committe, Ambedkar Nagar, Datta Mandir Road, Malad East, Mumbai-400097.
Mrs. Sunanda Sanjay Mohite (Co-Borrower) W/o. Mr. Sanjay Mohite, Sainath
Chawl Committe, Ambedkar Nagar, Datta Mandir Road, Malad East, Mumbai-400097.

Motilal Oswal Home Finance Limited
Corporate O�ce : Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST Depot,
Prabhadevi, Mumbai-400025. Email :- hfquery@motilaloaswal.com.
CIN Number :- U65923MH2013PLC248741

E-Auction Sale Notice of 15 Days for Sale of Immovable Asset(s) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security
Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and to the borrowers/guarantors/
mortgagors in particular, that the under mentioned property mortgaged to Motilal Oswal Home Finance Limited (Earlier
Known as Aspire Home Finance Corporation limited) will be sold on “As is where is”, “As is what is”, and “Whatever there is”,
by way of “online e-auction” for recovery of dues and further interest, charges and costs etc. as detailed below in terms of the
provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002) through website www.
motilaloswalhf.com”as per the details given below :

Terms and Conditions 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as
per the procedure set out therein. Bidders may visit to the Web Portal : https://www.auctionbazaar.com/ of our e-Auction
Service Provider, M/s. ARCA EMART PRIVATE LIMITED for bidding information & support, the details of the secured asset
put up for e-Auction and the Bid Form which will be submitted online. The interested buyers may go through the auction terms
& conditions and process on the same portal and may contact to Rakesh Manohar Kandare - 9967337288, Amit Suresh
Nagawade - 9372705415, Arun Ghude - 9372705657, Deepak Thakur - 7045828073, Vishal Raut - 9372705372, Deepak
Shivaji Keswad - 7208816905, Satish Rajendra Bansode - 9860892124, Archana Paranjape - 9607936621 details available
in the above mentioned Web Portal and may contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@
auctionbazaar.com.

Place : Maharashtra
Date : 13.03.2025

Sd/-
Authorised O�cer

Motilal Oswal Home Finance Limited
(Earlier Known as Aspire Home Finance Corporation limited)

PUBLIC NOTICE FOR E-AUCTION CUM SALE

Date and Time of E-Auction Date: 04-04-2025 / 11:30 AM to 05:00 PM (with unlimited extensions of 5 minute each)
Sr.
No.

Borrower(s)/Guarantor(s) /
Loan Account

Demand Notice
Date and Amount

Description of the
Immovable property

Reserve Price, EMD & Last
Date of Submission of EMD

1

LAN: LXVIR00116-170039213
Branch: VIRAR
Borrower: BHIMRAO
RAMCHANDRA KOLEKAR
Co-Borrower: TUKARAM
RAMCHANDRA KOLEKAR

12-09-2023 For
Rs. 13,42,536/-
(Rupees Thirteen
Lac Forty Two
Thousand Five

Hundred Thirty Six
Only)

Flat No.303, 3rd Floor,
Bldg No. 12, Rameshwar
Apartment, Adivali Dhokli,
Taluka- Ambernath, Dist-
Thane, Maharashtra 421301

Reserve Price: Rs. 8,00,000/-
(Rupees Eight Lakh Only)
EMD: Rs. 80,000/- (Rupees
Eighty Thousand Only)

Last date of EMD Deposit:
03-04-2025

2

LAN: LXVIR00115-160020431
Branch: VIRAR
Borrower: SHALAKA
VAIBHAV BHAGAT
Co-Borrower: VAIBHAV
VASANT BHAGAT

24-08-2017 For
Rs. 20,58,531/-
(Rupees Twenty
Lac Fifty Eight
Thousand Five

Hundred Thirty One
Only)

Flat No 402, 4th Floor, Sai
Leela House No.2, Land
No.32, Dive Gaon, Navi
Mumbai Nr, Priyanka
Restaurant 400708 Navi-
Mumbai Maharashtra India

Reserve Price: Rs. 15,00,000/-
(Rupees Fifteen Lakh Only)

EMD: Rs. 1,50,000/-
(Rupees One Lakh Fifty

Thousand Only)
Last date of EMD Deposit:

03-04-2025

3

LAN: LXPIM00115-160011223
Branch: PIMPRI
Borrower: AMAR
CHANDRAKANT JAGDALE
Co-Borrower: ASHWINI
AMAR JAGADALE

13-08-2024 For
Rs. 24,16,724/-
(Rupees Twenty
Four Lakh Sixteen
Thousand Seven
Hundred & Twenty

Four Only)

Property No. 3/601 Raywadi
Road Mamta Wasti Adarsh
Chowk Sadhana Bank 0 0
Kanya School 412201 Pune
Pune Maharashtra

Reserve Price: Rs. 16,60,000/-
(Rupees Sixteen Lakh Sixty

Thousand Only)
EMD: Rs. 1,66,000/-

(Rupees One Lakh Sixty Six
Thousand Only)

Last date of EMD Deposit:
03-04-2025

4

LAN: LXMOSOLAPU5222-
230644152
Branch: SOLAPUR
Borrower: NARAYAN
HANAMANTU KAMPALI
Co-Borrower: SHOBHA
NARAYAN KAMPALI

21-03-2024 For
Rs. 20,80,414/-
(Rupees Twenty
Lac Eighty

Thousand Four
Hundred Fourteen

Only)

Sr No 35/2/2, Plot No.145
Known By Sidhharameshwar
Nagar, At Mauje Pratap Nagar,
On Vijapur Road, Tal-North
Solapur, Solapur, Maharashtra
413007

Reserve Price: Rs. 13,00,000/-
(Rupees Thirteen Lakh Only)

EMD: Rs. 1,30,000/-
(Rupees One Lakh Thirty

Thousand Only)
Last date of EMD Deposit:

03-04-2025

5

LAN: LXNAS00116-170029750
Branch: NASHIK
Borrower: SHASHIKANT
DATTATRAY SONAWANE
Co-Borrower: DATTATRAY
KHANDERAO SONAWANE

13-10-2022 For Rs.
9,66,694/- (Rupees
Nine Lac Sixty
Six Thousand Six
Hundred Ninety
Four Only)

Plot No.50, Shivaji Nagar
No.2, Shree Ram Nagar,
Tal.nandgaon, Nashik, S
No.19/1/2, Plot No.15, Near
Hanuman Mandir, Opposite
Nandgaon College, Nandgaon,
Nashik, Maharashtra 423106

Reserve Price: Rs. 10,00,000/-
(Rupees Ten Lakh Only)
EMD: Rs. 1,00,000/-

(Rupees One Lakh Only)
Last date of EMD Deposit:

03-04-2025

Whilst care is taken prior to
acceptance of advertising copy, it is
not possible to verify its contents.
The Indian Express (P.) Limited cannot
be held responsible for such contents,
nor for any loss or damage incurred
as a result of transactions with
companies, associations or
individuals advertising in its
newspapers or Publications. We
therefore recommend that readers
make necessary inquiries before
sending any monies or entering into
any agreements with advertisers or
otherwise acting on an advertisement
in any manner whatsoever.

`IMPORTANT’

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai - 400021
AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Whereas the undersigned being the Authorized Officer of Authum Investment & Infrastructure Limited (“AIIL”) (Resulting
Company pursuant the demerger of lending business from Reliance Commercial Finance Limited (“RCFL”) to AIIL vide NCLT
order dated 10.05.2024). under the Securitization, Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of the powers conferred under section 13 (12) read with [Rule 3] of the Security Interest (Enforcement)
Rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the amount mentioned in the
notice within 60 days from the date of receipt of the said notice.
The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the
public in general that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on him/ her under Sub-Section (4) of Section 13 the Act read with Rule 8 of the Security Interest (Enforcement) Rules,
2002 on the below-mentioned dates.
The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of Authum Investment & Infrastructure Limited (“AIIL”)
The Borrower/co-borrowers/Mortgagor(s) attention is invited to the provision of Sub-Section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

POSSESSION NOTICE (As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

Authorized Officer,
Authum Investment & Infrastructure Limited

Dated : 13.03.2025
Place : Mumbai

Sr.
No.

Loan Account No. / Name of Borrower / Co-borrower / Date of Demand
Notices

Date of Possession /
Possession Status

Amount in Demand Notice (Rs.)

1. RHLPMUM000053855 & RHLPMUM000052733
RAMESH DUDA MAKWANA / CHETAN RAMESH
MAKWANA & CHETAN RAMESH MAKWANA
& MAK ENTERPRISES, & MEENA RAMESH
MAKWANA & MEENA RAMESH MAKWANA

02-09-2024 10-03-2025
Symbolic
possession

2,05,97,455/- (Rupees Two
Crore Five Lakh Ninety
Seven Thousand Four
Hundred Fifty Five Only)

Description Of Properties :- RHLPMUM000053855 & RHLPMUM000052733: All Those Piece And Parcels Of Flat No. B- 18,
On Ground, Admeasuring 440 Sq. Ft. Carpet Area, In The Building Known As Mangalyesh Co-Operative Housing Society Limited,
Situate At Village Kuria, Near Thakkar Bappa Colony And Kamgar Nagar, Kurla-East Mumbai-400 024.
2. RHCFMUM000067535, RHCFMUM000036151

& RHCFMUM0000123 TRIVENI DEVELOPERS
/ MIHIR JETHWA& ASHOK ARVINDBHAI
JETHAVA

24-09-2024 11-03-2025
Symbolic
possession

Rs.10,11,52,969/- (Rupees
Ten Crore Eleven Lakh
Fifty Two Thousand Nine
Hundreds Sixty Nine
Only)

Description Of Properties :- Property No. 1- All That Piece And Parcel Of Land Survey No. 26. Hissa No. 1 (Part), And Hissa No.
2 (Part) Corresponding To Cts No. 544b, 544b/1 & 544b/2, Admeasuring 2177 Sq. Yards I. E. 1849 Sq. Mtrs. Situated At Village-
Kanheri, Taluka Borivali, On Or Towards The North: River Park Apartment,On Or Towards The South: Ashok Tower, On Or Towards
The East: Kulupwadi Road,On Or Towards The West: Shiv Krupa Chal
List Of Units Mortgaged: -

Property No. 2- All that piece and parcel of Non-Agricultural land admeasuring about 936 Sq. Mtrs., bearing C.T.S. No. 1141, Plot
No. 12, Survey No. 107, Hissa No. 4 (pt) of Village Eksar, Taluka Borivali, Mumbai Suburban District along with building known as
“Kaveri Apartments” standing thereon and assessed by the Brihanmumbai Mahanagar Palika ‘R’ Ward On or Towards the North:
Sun Flower lower Bldg. Bldg On or Towards the South: Pearl Bldg. On or Towards the East: Chris - Ed Apartment On or Towards
the West: Sachi Bldg.
LIST OF UNITS MORTGAGED-

Sr.
No

Building
Number

Flat iden-
tification
no.

Area of Flat
per sq ft

1 A A-601 714
2 A A-901 844
3 A A-1201 864
4 A A-1301 864
5 A A-1501 864
6 A A-1601 540
7 A A-1602 380
8 A A-1701 540
9 A A-1702 380
10 A A-1801 540
11 A A-1802 380
12 A A-1901 540
13 A A-1902 380
14 A A-2001 540
15 A A-2002 380
16 A A-2101 540

Sr.
No

Building
Number

Flat iden-
tification
no.

Area of Flat
per sq ft

1 1 A-501 615

17 A A-2102 380
18 B B-301 700
19 B B-401 700
20 B B-402 567
21 B B-701 714
22 B B-702 527
23 B B-802 527
24 B B-1002 527
25 B B-1102 527
26 B B-1201 660
27 B B-1202 527
28 B B-1301 660
29 B B-1401 660
30 B B-1402 527
31 B B-1504 584
32 B B-1601 417
33 B B-1602 303
34 B B-1604 584

35 B B-1701 417
36 B B-1702 303
37 B B-1704 584
38 B B-1801 417
40 B B-1803 641
41 B B-1804 584
42 B B-1901 417
43 B B-1902 303
44 B B-1903 641
45 B B-1904 584
46 B B-2001 417
47 B B-2002 303
48 B B-2003 641
49 B B-2004 584
50 B B-2101 417
51 B B-2102 303
52 B B-2103 641
53 B B-2104 584

2 1 A-602 910
3 1 A-701 615
4 1 B-102 669
5 1 B-202 669

6 1 B-503 637
7 1 B-602 669
8 1 B-603 637
9 1 B-703 637


